6is3 Re. Question of PHALGUNA 28, 1887 (SAKA)

Privilege
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Mr, Deputy-Speaker: I have heard
the Members. I have heard Dr. Lohia.
All the three principles enunciated by
him are pled. All Members of
Parliament are equal. The roads are
free in India, but the trafic police
have got a duty to perform, they have
to prevent idents, The stat
says that he had already given clear
to the other side. The Prime Minister
of India should be given some consi-
deration, So, there is no question of
privilege. 1 uphold my earlier deci-
sion.,
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Message from 6]
R S. 54

Mr. Deputy-Speaker: No more now.
That point is over. Please sit down.
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Mr. Deputy-Speaker: I have disal-
lowed it. Please sit down

12.38 hrs.

OPINION ON BILL

Shri A. 8. Salgal (Janjgir): I beg to
lay on the Table Paper No. I to the
Bill to provide for the better admini-
stration of Sikh Gurdwaras situated in
different States of Indian Union and
for inquiries into matters connected
therewith which was circulated for the
purpose of eliciting opinion thereon
by the direction of the House on the
3rd September, 1965,

12,38} hrs,

MESSA /E FROM RAJYA SABHA

Becretary: Sir, I have to report the
following Message received from the
Secretar of Rajya Sabha:

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Bum-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitt-
ing held on the 15th March, 1968,
agreed without any amendment to
the Imports and Exports (Control)
Amendment Bill, 1068, which was
passed by the Lok Sabha at its
sitting held on the 10th March,
1988."



